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RURAL DEVELOPMENT DEPARTMENT
Bandhkam Bhavan, 25, Marzban Path, Fort, Mumbai 400 001,
dated the 1st November, 2021.

Order

MAHARASHTRA ZILLA PARISHAD AND PANCHAYAT SAMITI ACT, 1961.

No. ZPB-2021/CR-50/PR 5.—Whereas, the Government of Maharashtra, under the
Notification, Urban Development Department, No. MUN-2021/C.R.289/UD-18, dated the 1st
November 2021 ( hereinafter referred to as “ the said Notification ") issued in exercise of the
powers conferred by sub-sections (1), (1B) and (2) of section 341A of the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships Act, 1965 (Mah. XL of 1965) has specified
the local area of revenue villages of Angar- Kombadwadi, Khandobachiwadi, Nalbandwadi and
Kuranwadi (Angar) in Solapur District to be a transitional area, for which a Nagarpanchayat as
provided in sub-section (2) of the said section 341A of the said Act, by the name of the Angar
Nagarpanchayat , is constituted ;

And whereas, pursuant to the said notification, it is expedient to issue an order for transfer
of assets, rights and liabilities of the existing local authority ( including the rights and liabilities
under any agreement or contract made by it) to the successor local authority under clause (vi) of
sub-section (2) of section 255 of the Maharashtra Zilla Parishads and Panchayat Samitis Act,
1961 (Mah. V of 1962).

Now, therefore, in exercise of the powers conferred by clause (vi) of sub-section (2) of section
255 of the Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961 ( Mah V of 1962 ), and
of all other powers enabling it in that behalf, the Government of Maharashtra hereby directs that
all the assets, rights and liabilities of the Solapur Zillq Parishad, (including the rights and
liabilities under any agreement or contract made by it) in respect of the revenue villages Angar-
Kombadwadi, Khandobachiwadi, Nalbandwadi and Kuranwadi (Angar) in Solapur District shall
stands transferred to and shall vest in the Angar Nagarpanchayat on the terms and conditions
specified in the Government Resolution, Rural Development and Water Conservation
Department, No. MPH-1997/CR-645/56(47), dated the 20th July 1999.

By order and in the name of the Governor of Maharashtra,

SHRIKANT LONDHE,
Deputy Secretary to Government,
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